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OA No. 197/2005 with M. tL No 87/2005 
Date erf order: 19.12.2006 

Mr. Kuldeep iviathurr counsel for applicant. 
f'.ir. i'1anoj Bhandari, counsel for respondents. 

At the very outsetr learned counsel for the 

respondents has invited our attention to the order dated 

31.08.2005 at ·Annexure R/1 and has submitted that due 

.. •· benefits as prayed for in this OA has already been ordered 

to be extended to the applicant. Therefore1 the very OA has 

rendered infructuous. Learned counsel for me applicant 

does not dispute this position. 

In view of the aforesaid development~ the Original 

Appiication No. 197/2005 as well as Misc. Application No. 

87/2005 have no more survive and stands dispos~rl of as 

, having become infructuous. However£ both the parties are 

directed to bear their mNn costs. 

[ R.lt:ari] 
Administrative Member 

ar~A.~ 
(~ 

[ J K Kaushik ) 
Judicial f'.1ember 
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